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RAJASTHAN HIGH COURT, JODHPUR'
- JODHPUR, JUNE 13, 2017
: The Rajasthan Vexatious Litigation (Prevention Raules 2017
S.R.0. NO. 03/2017.- In exercise of the powers conferred by Section 6 of the Ra_]asthan
Vexatious Litigation (Prevention) Act, 2015 and all other powers enablmg in this behalf the High Court
of Judicature for Rajasthan, hereby makes the following Rules :-

1. These Rules may be cited as “The Rajasthan Vexatious Litigation (Prcvcntlon) Rules,
2017 '

2. They shall come into. force from the date of their publication in the official Gazette.

3. In these Rules unless the context or subject matter otherwise requires: ' The Act' means the
Rajasthan Vexatious Litigation (Prevention) Act, 2015,

4, Every apphcatron by the person enumerated under Section 2(IXa)(b)(c) shall describe
him as applicant and the person against whom the application is made as non-applicant.

5.- The application shall state the full name of the non-applicant, his occupation, address and
the nature of proceedings instituted by him, Civil or Criminal and the Courts in which
such proceedings were or are instituted together with their results, if any.

6. The application shall be signed and verified by the Advocate General or by the Reglstrar
General of the High Court or by the person seeking leave of the court, against whom non-
applicant has instituted or conducted proceedings, Civil or Criminal. :

7. The application shall be filed in the High Court and it shgll be regrstered as D.B.Civil
Miscellaneous Application.

~ 8. The application shall be accompanied by requisite sets of copies of the application and
other documents for the use of the Court and for non-applicant(s).

9. The application shall be placed before the Division Bench for declaring a person as a
vexaticus litigant.

10. Unless the Court considers otherwrse notice of the application shall be served on the

* Advocate General in:case application is filed by any person referred to in clause (b) or
clause (c) of sub-section (1) of Section 2 of the Act and on the non-applicant calling upon
him to show cause. - J

11. The person so served, may appear in person or through an Adwocate and show cause
against the proposed action.

12. On consideration of thie material placed before the Court, the Court may either reject the
application or pass an order for declaration in terms uf Section 2(2) of the Act. ‘

13. The order passed under Section 2{2) shall be published in the official Gazette and two
daily newspapers printed in Hindi and English published in Rajasthan having a good
circulation and shall be circulated to such Courts as the Court may direct.

14. The Judge or Magrstrate who receives a copy of an order made under sub-secnon (2) of
Section 2 shall enter it in a Register to be kept for that purpose. -

15. A person against whom an order of declaration under Section 2(2) has been made may
apply for leave to 1nst1tute or continue the proceedmgs—

(i). if the proceedings pwposcd 1o be hled or oontmued in the High Court to the Division
Bench of the High Court;.

(ii). if the proceedings proposed to be filed or conlmuec[ by the person declared as 2
vexatious litigant in any court subordmate to the High Court, to the Drstnct and Sessions
Judge of the Judgeship concemed.

(a) Every application for leave to institute a proceeding by a person against whorn an
order of declaration under Section 2(2) is made, shall be accompanied by the requisite
number of the- copies of the application for leave and of the intended -plaint or a
proceeding and copies of the documents on which the applicant wants to rely.

Q}\% ~(b) Inn every such application, the Advocate General or. the Registrar General or the

A N person against whon the proceeding is to be instituted or continued, as the case may be,
\‘7\—\\ shall be impleaded as non-applicant.

17. On Consideration of the material placed, the approprran. court may either grant the leave
0p pass any appropriate order as per the circumstance of the case.

18. T compulmg the period of limitation prescribed for any suit, appeal or proceeding in any

aba where an applrcatlon for. leave to institute_the proceedings has been made and
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“allowed, the time duz;.llng which the

a pllcant has been rosecuti
such leave shall be excluded. : 8 p secuting his app hcamm for

The person making an application under the Act shall pay requlsate fees.

Every order of costs -passed on the application shall be executable as a decree. in-the
manner provided in the Code of Civil Procedure

"' BY ORDER,

SATISH KUMAR SHARMA,
- REGISTRAR GENERAL.
" _Goverri'meot Central Peees, Jaipur..
No. Gcn/XV/23/2016 lssu -8833 Date: 25}07/200%

Copy forwarded to the fol]owmg for the" mformatlon & necessary
action :- 3o

01. gccrctary Géneral Supremc Court of ]nd1a New Delhl

02. Regtstrar Gcheral All the High Courts.

03, Secretary, Government of India, Ministry of Law & Jusuce New Declhi.

04. Chief Secretary, Government of Rajasthan, Jaipur

05, "Registrar (Admn.) Rajasthan ligh €ourt, Jqdhpur/]anpur Bench, Jalpur'

06. Registrar-cum-Principal Sccretary to Hon ble The . Chief Justice,
Rajasthan High Court.

07. All Registrars/OSD, Rujasthan ‘High Cour’l Jodhpur/]alpur Bench ,
Jaipur

08. Registrar, Rajasthan High Court, HQR Delhl Bikaner Ht)use,
Shahjhan' Road, New Delhi-11.

09. Registrar (Classification)Rajasthan [hgh Courl Jodhpur with the

~ request for upload the same on the official website. -
0. Dircctor, Rajasthan State Judicial Academy, Jodhpur.
11. Chiel Account Officer, Rajasthan High Lourt Jodhpur
(2. All the District & Sessions Judges.

" 13, The Sccretary, Bar Council of Rajasthan ; Jodhpur |

14. Thc President, - Rajasthan. High Court Advocatcs Assoc1atlon
Jodhpur/Jaipur, -

15. The President, Réjabthan ngh Court Lawyers Association, Jodhpur

~ 16. 'the President, Bar Association, Jaipur

17. The Advocate General/ All Additional- AdVOcate Genera] Rajasthan
High Couit, Jodhpur/Jaipur

18. All Sr.Dcputy Registrars/ Deputy Reglstrars Rajasthan High Court
: Jodhpur/]alpur Bench, Jaipur.

19, All  Assistant  Rcgistrar/Court Ochep Rajasthan I{igh Court,

- Jodhpur/Jaipur Bench, Jaipur

~20. Senior . ibrarian, Rajasthan tigh Court, Jodhpur/Bcnch laipur

'123. Notice Board

21. P.S. 1o floh’ble Mr./Dr./Kumari/Ms. Justice’

22, All Assistant Account Officer/All- Admln{siratlve thcer Jud1c1al
Rajasthan High Court, Jodhpur/.lalpur Bonch Jalpur
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